
FIR No.0142/2021
PS Alipur
U/s 279/337/304A IPC
Vehicle no. DL-8C AS 0235

01.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for release of case property vehicle

bearing no. DL-8C AS 0235 moved by the applicant/registered

owner. 

Heard and perused the reply filed by the IO. 

As per the reply of IO he has no objection for release of

aforesaid case property to the rightful claimant. 

Directions regarding release of case property vehicle 

The aforesaid vehicle be released by the SHO/IO to the

registered owner on the following conditions:

i. SHO/IO should verify the particulars of the ownership

of  the  case  property  vehicle  and  identity  of  the

applicant. 

ii. Vehicle can also be released to the AR of the owner of

the case property on showing of the authority letter on

a properly stamped paper. 



iii. Photographs  from  all  angles  of  the  case  property

should  be  taken  including  the  engine  and  chasis

number and such photographs should be filed in the

police report in the court. 

iv. Such photographs should be attested under signatures

by all concerned parties. 

v. A Panchnama as per law should be prepared detailing

the proceedings of the release of the case property in

favour of a party. 

(Such photographs and panchnama should suffice

for  the  purpose  of  evidence  during  the  trial

proceedings as a secondary evidence admissible

in  law  if  in  the  event  the  original  of  the  case

property is not produced during the evidence). 

vi. An indemnity bond should be taken from the party in

whose  favour  the  property  is  released  as  per  the

valuation  of  the  case  property  mentioning  the

undertaking to indemnify any other  person in  whose

favour  any  claim  relating  to  case  property  is

determined by any legally competent forum. 

vii. Mechanical inspection of the vehicle should be done

before releasing the vehicle if it is a case of accident. 

viii. In  case  vehicle  is  insured,  the  applicant  will  also

furnish  an  affidavit  to  the  SHO/IO  in  support  of  the

application  for  release  of  vehicle  that  he  has  not

claimed insurance money from the insurance company



pertaining  to  the  occurrence  of  accident  in  above

mentioned FIR. 

ix. With  these  directions,  the  present  application  is

disposed  off.  However,  if  there  is  any  objection  to

release  of  case  property,  objections  will  be  sent  in

writing  on  next  working  day  before  concerned

court/concerned Duty MM.

Copy of the order be given dasti. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/01.06.2021



FIR No.89/2019
PS EOW
u/s 406/420/409/120B IPC
STATE Vs. Rajesh Mahto

01.06.2021
 In  the  scenario  of  Covid-19 pandemic,  matter  is  taken  up  through
Video Conferencing hearing in compliance of the directions of Hon’ble High Court of
Delhi and direction of Ld. District and Sessions Judge, North District, Rohini Courts,
Delhi.  
Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
                        Ld. Counsel for the accused / applicant Sunder Bhati.
 

 Perused. Heard. 

 File taken up today on an application for supplying the copies u/s 207

CrPC filed on behalf of applicant / accused Sunder Bhati.

 The present  supplementary charge-sheet  and the relevant  annexed

documents gone through. The material on record, prima facie, is sufficient to take

cognizance  against  the  accused  persons  for  alleged  offences.  Accordingly,

cognizance  of  the  offences  mentioned  in  the  charge-sheet  is  taken  against  the

accused persons.  Let  copy of  supplementary charge-sheet  and the main charge-

sheet be supplied to the counsel for the accused Sunder Singh Bhati. 

 IO is also directed to supply the copies of the supplementary charge-

sheet to the accused persons, namely, Rajesh Mahto, Daisy Menon and copy of the

main charge-sheet & supplementary charge-sheet to the accused Saroj Mahapatra in

Judicial  Custody, under intimation to this court. Copy of the order be sent the IO

concerned through electronic mode. 

 Put up on the date already fixed.

                                                                  (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                              North: Rohini: Delhi        
                                                                                   01.06.2021




